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(i) The sub clause (2) and (3) shall be omitted and the following shall be

inserted as sub-clause (92), namely:—

(2) in the existing proviso to sub-section (1) of section 76, after the
words and figures “ the Kerala State Goods and Services Act, 2017 (20 of
2017)” the following words and figures shall be inserted, namely:—

“, the Kerala General Sales Tax Act, 1963 (15 of 1963), the Kerala
Tax on Luxuries Act, 1976 (32 of 1976) and the Kerala Value Added Tax Act, 2003 (30
of 2004)”;



(i1) The Existing sub-clause (4), (5) (6) shall be renumbered respectively
as (3) (4) and (5);

(iii) The existing clause (7) shall be omitted.

o390 Qldha |

In sub-clause (2), in item (1), the words “ and figures” shall be omittted.

af)3%0 Qldsaf

(i) in sub-clause (1), in item (c), for the word, “words” , the word,
“word” shall be substituted.

(ii) in sub-clause (22), in item (a) for the word “words”, the word “word” shall
be substituted.

al010Jo Olds

(i) In item (a) and (b) of sub-clause (ii), the words and figures “ sub-
entries (iii) to (v) of” shall be omitted;

(ii) In sub-section (4) of section 6 of the Kerala Finance Act, 2008 (21 of 2008)
after the words, brackets and figure “ sub-section (1)”, the words, brackets and
figure” and sub-section (2A)” shall be inserted.

al®1OmMIaMIo Adsal

(i) In sub-clause (95), in the proviso to sub-section (5) for the words “ date
of furnishing the details” , the words “ date of furnishing the said details” shall
be substituted.

(i1) After sub-clause (10), the following sub-clause shall be inserted and
the remaining sub clauses shall respectively be re-numbered, namely:—

i. in section 73,—

a. in the heading, for the words “wilful-misstatement” the words and
symbol”, “ wilful-misstatement” shall be substituted;

b. in sub-section (1), for the words “willful-misstatement”, the words
and symbol “,wilful-misstatement” shall be substituted.



ii. in section 74,

a. in the heading, for the words “willful-misstatement”, the words and

symbol “ wilful-misstatement” shall be substituted;

b. in sub-section (1), for the words “ willful-misstatement”, the words

and symbol “, wilful-misstatement” shall be substituted.

(iii)) In sub-section (IB), in clause (iii) after the words “obtaining
registration under this Act” , the words “ shall be liable to pay a penalty of ten
thousand rupees or an amount equivalent to the amount of tax involved had such
supply been made by a registered person other than a person paying tax under

section 10, whichever is higher.” shall be placed as next paragraph.

(iv) In sub-section (14), in sub-section (2), in clause(b), after the words
“information of the recipient”, the words “ in such form and manner as may be

prescribed” shall be placed as the next line
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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY

Eighth Session
BULLETIN—PART'I
(Brief Record of Proceedings)
Tuesday, March 21, 2023.
No. 112

The Assembly met at 9.00 a.m. with Mr. Speaker in the Chair.

Questions :

Three Questions in the list of Questions posted for the day were answered orally.

[At the commencement of the Question Hour, the Leader of Opposition
informed the house that 5 Members (Shri Shafi Parambil, Shri A.K.M. Ashraf,
Shri T. J. Vinod, Shri Anwar Sadath, Smt. Uma Thomas) belonging to the

Opposition parties are sitting satyagraha in the house in protest against the Police

case registered on the scuffle outside the Hon. Speaker's Chamber on 15-3-2023.

The Members belonging to the Opposition shouted slogans, hoisted placards and

tried to disrupt the proceedings of the House by entering into the well of the House.

Since the proceedings couldn’t be carried forward smoothly, the Speaker informed

the House that rest of the Question Hour stands cancelled.]

Calling Attention :

1.

Shri P. P. Chitharanjan called the attention of the Minister for Fisheries,
Culture and Youth Affairs to the necessity to urge the Central
Government to withdraw from the proposed amendment that allows the
private monopolies to mine in the coastal waters in the draft legislation,
which has created concern among coastal fishermen, the Minister for

Fisheries, Culture and Youth Affairs laid on the table a statement.

KNPP.463/2023 (ii)



2. Shri Mons Joseph called the attention of the Minister for Agriculture to

the necessity to increase the fare market price in the Rubber Price
Stabilization Scheme of the State Government to protect the rubber
farmers who are in crisis due to the fall in prices, Minister for
Agriculture laid on the table a statement.

(The members of the opposition parties continued the protest.)

The Matters under Rule 304 :

The reply to the matters for which notice was given by the following
Members under Rule 304 were laid on the Table.
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Financial Business :

Discussion and Voting on Demands for Grants in the Budget for the financial year
2023-24

Shri Antony Raju, Minister for Transport moved Demand No. IX — Taxes on
Vehicles and Demand No. XLI — Transport, Shri Roshy Augustine, Minister for
Water Resources moved Demand No. XX — Water Supply and Sanitation and
Demand No. XXXVIII — Irrigation and Shri P. Prasad, Minister for Agriculture
moved Demand No. XXIX — Agriculture for the amounts shown respectively
against them under column No. 5 in the list of Demands for Grants.

Shri K. N. Balagopal, Minister for Finance laid on the table statements under
Rule 236 (3) relating to Demand Nos. IX, XX, XXIX, XXXVIII and XLI.
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The cut motions for Demand Nos. IX, XX, XXIX, XXXVIII and XLI were
not moved. Then the Demand No. IX, XX, XXIX, XXXVIII and XLI were passed
by the House without any discussion.

Motion moved by the Chief Minister :

The following motion moved by the Chief Minister Shri Pinarayi Vijayan
was adopted by the House :

“2023 2085 20 - %0 ®10®] qve @R 1B:E1s] @I60YaI6BUS: MVAI®I dleqpdslae
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021QORH06NGo @0@sf 22, 23, 27, 28, 29, 30 agam1 claiaveamsglad ave aldlnemlesanad

ol sflaan mlailmaysed o’ aldlemm” a)$Hs010ad O qve »@aomlosm.”
(The members of the opposition parties continued the protest.)
Financial Business :

The remaining Demands given below were guillotined in the following order
for the amounts shown respectively against them in column 5 in the list of
Demands for Grants.

I — State Legislature

v — Elections

X — Treasury and Accounts

XVI — Pension and Miscellaneous

XXV — Welfare of Scheduled Castes/Scheduled Tribes/Other

Backward Classes and Minorities
XXVII — Cooperation

XLIIT — Compensation and Assignments

XLV — Miscellaneous Loans and Advances.



Shri K. N. Balagopal, Minister for Finance laid on the table statements under
Rule 236 (3) relating to Demands Nos. I, IV, X, XVI, XXV, XXVII, XLIII and
XLV. Then the Demand Nos. I, IV, X, XVI, XXV, XXVII, XLIII and XLV were
passed.

Legislative Business:

(1) Motion for consideration and further stages of the Kerala Finance Bill,
2023 and the Kerala Finance (No. 2) Bill, 2023

(In accordance with the motion adopted by the House, Shri K. N. Balagopal,
Minister for Finance moved a motion that the Kerala Finance Bill, 2023 and the
Kerala Finance (No. 2) Bill, 2023 be taken into consideration without being
referred to the Subject Committee by suspending the Rule concerned. The House
adopted the motion.)

Shri K. N. Balagopal, Minister for Finance introduced the Kerala Finance
Bill, 2023 and the Kerala Finance (No. 2) Bill, 2023 and moved the motion that the
bills be taken up for consideration.

Then the Bills were then taken up for clause by clause consideration and the
Kerala Finance Bill, 2023 was passed with the following amendments. Also, the
Kerala Finance (No. 2) Bill, 2023 was passed without any amendments.

Clause 4

(i) The sub clause (2) and (3) shall be omitted and the following shall be
inserted as sub- clause (92), namely:—

(2) in the existing proviso to sub-section (1) of section 76, after the words
and figures “the Kerala State Goods and Services Act, 2017 (20 of 2017)” the following
words and figures shall be inserted, namely:—

“, the Kerala General Sales Tax Act, 1963 (15 of 1963), the Kerala
Tax on Luxuries Act, 1976 (32 of 1976) and the Kerala Value Added Tax Act,
2003 (30 of 2004)”;

(ii) The Existing sub-clause (4), (5) (6) shall be renumbered respectively
as (3) (4) and (5);

(iii) The existing clause (7) shall be omitted.



Clause 7
In sub-clause (2), in item (1), the words “and figures” shall be omittted.
Clause 8

(i) in sub-clause (1), in item (c), for the word, “words”, the word, “word”
shall be substituted.

(ii) in sub-clause (92), in item (a) for the word “words”, the word “word”
shall be substituted.

Clause 10

(i) In item (a) and (b) of sub-clause (ii), the words and figures “sub-entries
(iii) to (v) of” shall be omitted;

(ii) In sub-section (4) of section 6 of the Kerala Finance Act, 2008 (21 of
2008) after the words, brackets and figure “sub-section (1)”, the words, brackets
and figure “and sub-section (2A)” shall be inserted.

Clause 11

(i) In sub-clause (5), in the proviso to sub-section (5) for the words “date
of furnishing the details”, the words “date of furnishing the said details” shall be
substituted.

(ii) After sub-clause (10), the following sub-clause shall be inserted and
the remaining sub clauses shall respectively be re-numbered, namely:—

i. insection 73,—

a. in the heading, for the words “willful-misstatement”, the words and
symbol “wilful-misstatement” shall be substituted,;

b. in sub-section (1), for the words “ willful-misstatement”, the words
and symbol “ wilful-misstatement” shall be substituted.

ii. in section 74,

a. in the heading, for the words “willful-misstatement”, the words and
symbol “ wilful-misstatement” shall be substituted;



b. in sub-section (1), for the words “ willful-misstatement”, the words and

symbol “, wilful-misstatement” shall be substituted.

(iii) In sub-section (1B), in clause (iii) after the words “obtaining
registration under this Act”, the words “ shall be liable to pay a penalty of ten
thousand rupees or an amount equivalent to the amount of tax involved had such
supply been made by a registered person other than a person paying tax under

section 10, whichever is higher.” shall be placed as next paragraph.

(iv) In sub-section (14), in sub section (2), in clause(b), after the words
“information of the recipient”, the words “in such form and manner as may be

prescribed” shall be placed as the next line.

(2) Motion for Consideration and further stages of the Kerala Public Health
Bill, 2021 as reported by the Select Committee

Smt. Veena George, Minister for Health and Woman and Child
Development moved the motion that the Kerala Public Health Bill, 2021 as
reported by the Select Committee be taken up for consideration and spoke. Then
the Bill as reported by the Select Committee was taken into consideration without

any discussion and was passed with the following amendments.
Clause 8

8 -0 aemuemIeal 2 - %o 2alMLENI@ "Ha0@Om MBAVDaIRAE" agam]
ABBHWBHH”  aldh0o  "@MWE  920@Om  MBAVDaIRE" M AUBBHUD

GaIBBANMBMIGM.
Clause 19

19- %0 awmwemioal 1 -9 alemuonlcd "@rled almile:” 0o
MBNDaIHB" oI ADSBHUWBHS” 0100 "(GMIVE Ha0@Om” MMIVDaIRA" agam]

QDASBHUD GalBCHNEN®IGNM.



(3) Motion for Consideration and further stages of the Kerala Panchayat
Raj (Amendment) Bill, 2022 and the Kerala Municipality (Amendment) Bill, 2022

as reported by the Subject Committee

Shri M. B. Rajesh, Minister for Local Self Government and Excise moved
that the Kerala Panchayat Raj (Amendment) Bill, 2022 and the Kerala
Municipality (Amendment) Bill, 2022 as reported by the Subject Committee be
taken into consideration. The Bills were then taken up for clause by clause

consideration without any discussion and was passed without any amendments.

(4) Motion for consideration and further stages of the Kerala Private Forests

(Vesting and Assignment) Amendment Bill, 2023

(In accordance with the motion adopted by the House, Shri A. K. Saseendran,
Minister for Forest and Wildlife moved a motion that the Kerala Private Forests
(Vesting and Assignment) Amendment Bill, 2023 be taken into consideration
without being referred to the Subject Committee by suspending the Rule

concerned. The House adopted the motion.)

Shri A. K. Saseendran, Minister for Forest and Wildlife introduced the Kerala
Private Forests (Vesting and Assignment) Amendment Bill, 2023 and moved the

motion that the bill be taken up for consideration.

Then the Bill was then taken up for clause by clause consideration without
any discussion and the Kerala Private Forests (Vesting and Assignment)

Amendment Bill, 2023 was passed without any amendments.

Obituary Reference :

The Speaker made reference on the demise of C. P. Kunju, former Member of
Kerala Legislative Assembly. As a mark of respect to the deceased, the members

stood in silence for a while.



Then the Chief Minister moved a resolution that the House may be adjourned

sine die and the same was adopted by the House.

The Speaker made a brief review of the Eighth Session of the Fifteenth
Kerala Legislative Assembly.
The House adjourned sine die at 10.26 a.m.

National Anthem.

A. M. BASHEER,
Secretary.



